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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH NEW DELHI 

O.A. No. 382/2023  

  

In the matter of  

Chairman Legal Committee         

Essencia Residents Welfare Association                      Applicant 

Versus 

State of Haryana & Ors                 Respondents 

 

REPLY ON BEHALF OF M/S ANSAL PROPERTIES AND 

INFRASTRUCTURE LTD RESPONDENT NO.4.  

Most Respectfully showeth: 

1. That the present reply is being filed by Sh.  F.N. Rai who is the  

Authorised Representative of the Respondent no.4 vide Board 

Resolution dated 03.11.2021 passed by Board of Directors of M/s 

Ansal Properties and Infrastructure Ltd. The copy of Board 

Resolution dated 03.11.2021 is annexed as ANNEXURE R4/1. 

 

2. That the allegations made by the Complainant against the 

Answering Respondent may not be deemed admitted merely by 

reason of non-traverse thereof and rather same be treated as 

denied unless admitted specifically hereunder. 

 

3. That the Complainant has levelled two fold allegations. Firstly  the 

Answering Respondent is discharging untreated sewage and 

effluent at the surface near resident buildings etc. Secondly, there 

is not a single Sewage Treatment Plant been constructed or made 

available for treatment of sewage water.  

368



 

4. That the Hon’ble Tribunal was pleased vide order dated 

30.05.2023 to constitute Joint Committee for obtaining factual 

report which in turn has submitted its report dated 13.10.2023. 

 

5. With respect to the First allegation, it is submitted that the Joint 

Committee has observed in its report at running page no.12 that 

the Project was granted CTO dated 30.05.2019 for generation of 

48 KLD Domestic Effluent (as per occupancy) which was treated 

in 50 KLD and 25 KLD STP installed at the site. The report further 

observed that CTO was granted on the basis of inspection 

conducted by the Field Officer who found structurally adequate 

STP installed at the site.  

 

6. That further, the Joint Committee report at running page no. 13 

states that Project Site was visited again on 12.12.2022 by the 

then Field Officer with respect to mandatory inspection allotted by 

the competent authority and found both STPs functional and as 

per analysis report, parameters were within the prescribed limits.  

 

                 In the above factual background, it is apposite to 

submit that allegation by Complainant regarding absence of even 

a single Sewage Treatment Plant, is baseless, misguided and 

clearly a  false statement. 

 

7. That with respect to Second allegation that the untreated sewage 

is found at the land of the Answering Respondent and the 

corresponding findings by the Joint Committee which confirms this 

fact and further the consequent analysis of the samples which 

certainly would not be  as per the parameters, it is submitted that 

liability for presence of untreated sewage, if any, cannot be 
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fastened upon the Answering Respondent for the following 

reasons. 

 

a) The Unit of Answering Respondent has sole democratically 

elected and registered  RWA known as Essencia Resident 

Welfare Association (who strangely happens to be the 

Complainant herein) hereinafter referred to as ERWA. And the 

said ERWA has by way of Agreement dated 01.04.2021 

participated  over Maintenance functions of the premises. The 

functions taken over by the ERWA included housekeeping, 

garbage collection as under exclusive control and remaining 

functions under joint control with SFML (Star Facilities 

Management Limited)  

 

        The copy of the Tripartite Agreement dated 

01.04.2021 executed between Answering Respondent and the 

ERWA and SFML is annexed as ANNEXURE R4/2.              

     

b) That after the execution of the aforesaid agreement dated 

01.04.2021 wherein the ERWA agreed to participate in the 

management of maintenance services of the Essencia project, 

the entire Common Area Maintenance became joint 

responsibility of the SFML (nominated maintenance agency of 

Answering Respondent)  and the ERWA. And in furtherance of 

the same, a joint account was opened wherein the entire 

collection from resident members is deposited. And the account 

has to be operated jointly. Further as per the agreement, the 

maintenance expense of all types shall be approved jointly by 

SFML and ERWA.  
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c) That the operation of the STP is a common utility which has to 

be maintained and operated by the SFML and ERWA jointly. It 

is submitted that once a STP is installed and become functioning 

then it becomes the asset which require maintenance from its 

users. That the STPs were operated from its installation until 

participated in maintenance by the ERWA on 01.04.2021. That 

the expenses for running of STP and its maintenance charges 

are derived from the CAM (Common Area Maintenance) fund 

upon which the ERWA has joint control. And any funding cannot 

be taken out without approval of SFML and ERWA.  Therefore, 

the allegation that the Answering Respondent  did not operate 

the STPs and discharging  the untreated sewage water on land 

is absurd as the Complainant is virtually making allegation  

against itself.  

 
d) That the most important fact which could establish that 

untreated Sewage found at the premises of the Answering 

Respondent has not been dumped by the Answering 

Respondent or from its STP, is the fact that during the General 

Body meeting dated 7th June 2020, the Complainant itself has 

discussed the issue of untreated sewage found at the premises 

of the Unit and categorically recorded that the neighbouring 

Society named Shree Vardhman Mantra has found it 

convenient and easy to dump their untreated sewage through 

tankers in open plots/areas in the Society raising a huge health 

hazards to the residents in the Society. 

 

         The record of the General Body Meeting of ERWA dated 

7th June 2020 is annexed as ANNEXURE R4/3 along with typed 

copy.  
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e) Further while deliberating the aforesaid issue of maintenance 

and sewage, the EWRA has passed a  resolution to take over 

the maintenance from the SFML ltd (subsidiary unit of 

Answering Respondent).  

 

        Therefore  in light of the above facts which had been 

concealed by the Complainant, it is submitted that the 

Complainant itself has failed to maintain the untreated sewage, 

if any,  in the area and by way of the present Complaint is trying 

to falsely implicate the Answering Respondent and further it is 

in the knowledge of the EWRA that the untreated sewage is 

being dumped from the neighbouring Society and despite this 

the blame is being made upon the Answering Respondent. Thus 

in this manner the Complainant has  double standards and its 

complaint is motivated with vested interests.  

 

f) That no such particular location (out of total  area of the 

premises of Unit)  has been pointed  either by the Complainant 

or by the Joint Committee as to the place where the untreated 

sewage was found. Therefore the allegations seems to be vague 

and lacking requisite particulars. Even otherwise the ERWA, 

who is responsible for the housekeeping, has neither informed 

the Answering Respondent and nor taken to itself the 

responsibility of maintenance and cleanliness. And under the 

garb of protection of Environment has approached the Hon’ble 

Tribunal with unclean hands. 

 

g) That nevertheless it is submitted that  the untreated sewage 

cannot be even theoretically discharged from the premises of 

the Answering Respondent as outlet of the STP are connected 

with the HUDA sewer lines for which sewerage charge is 

collected by the GMDA (Gurugram Metropolitan Development 

772



Authority).  It is submitted that, had the Joint Committee 

conducted a detailed inquiry as to the source of untreated 

sewage found during the visit, then it would have certainly 

found that the alleged untreated sewage does not have origin 

from the installed STP.  

             

8. That the Environment Clearance to the Answering Respondent 

was first granted on 11.07.2012 and thereafter expanded/revised  

on 20.08.2018 for  construction of 2020 dwelling units which is 

valid for 7 years.  The Consent to operate  to was granted on 

30.05.2019. Further the STPs as per the EC were planned to be 

installed as per the requirement/occupancy. It is further 

submitted that the revised EC Condition no. (b) under the heading 

Operation Phase, allows the PP to establish the STP as per the 

occupancy.   

             The copy of the revised Environment Clearance  dated 

20.08.2018 is annexed as ANNEXURE R4/4.  

 

9. The construction is  to be made in various phases. And therefore 

CTO was obtained in 2019 itself to commission the project and 

accordingly as per the initial occupancy the 50 KLD and 25 KLD 

were adequate which were certified by the HSPCB officials itself. 

The copy of the recent  log book showing running of STP 50 KLD 

and 25 KLD is annexed as ANNEXURE R4/5. 

 

10. It is submitted that the Project is still under nascent stage and 

considering the present rate of development, it will take many 

years for its full occupancy. That until the period December  2022 

out of total 2020 plots only 300 plots were completed and 

provided with Occupancy Certificate from the District Town 

planner Gurugram. Therefore the total proportion of occupied 

plots as on December 2022  were only 15% to 20% of the total 
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plots. Currently only 400 plots have been developed out of 2020 

plots. 

 

11. It is pertinent to mention here that since the  Answering 

Respondent is Township project which is plotted colony,  therefore 

the Occupancy certificate is provided upon completion of the 

individual plots. 

 
12. That  much before the Spot inspection dated 12.12.2022 wherein 

all parameters of effluent were found within the prescribed limit 

and also the existing STP was found structurally adequate for the 

existing occupancy, however the Answering Respondent 

anticipated  the requirement of more STPs for treating the sewage 

in view of the advancement in construction and the future 

occupancy.  

 

13. Therefore on 06.05.2021 itself the Answering Respondent issued 

the Work Order for Supply, installation, testing and commissioning 

of 5OO KLD STP at its premises. The said Work was scheduled to 

be completed by 06.05.2023. That owing to some technical 

difficulties and pending construction of Civil Work, the 500 KLD 

STP got delayed and was actually commissioned and became  

functional on 15th Feb 2024. And with respect to the same an 

Application dated 22.05.2024 for grant of CTO was applied with 

the HSPCB.  

 

             It is humbly submitted that the conduct of the Answering 

Respondent was bonafide all through out with respect to  

protection of the  environment. 

 

The copy of the Work Order dated 06.05.2021  is annexed as 

ANNEXURE R4/6.  

974



The document showing that the 500 KLD STP has started 

functioning is annexed as ANENXURE R4/7.  

And the copy of Application for grant of CTO and payment receipt 

is annexed as ANNEXURE R4/8.   

 

14. That, however the Joint Committee, surprisingly has stated that 

on the date of latest inspection dated 22.08.2023 the same STP 

was neither working and nor structurally adequate. And further 

stated that the effluents were found discharging on land. It is 

denied that the STP was not working. It is further denied that the 

untreated sewage, if any,  found at the land has been dumped by 

the Answering Respondent. That the issue of untreated sewage 

found lying at the site has already been addressed in the foregoing 

paragraphs.  

 

15. With respect to the finding of the Joint Committee that the existing 

installed STP were found to be structurally inadequate, it is 

submitted that 8 months earlier, i.e, on Dec 2022, the HSPCB has 

found the same installed STPs as structurally adequate. 

 

               However, without admitting the findings in this regard 

by the Joint Committee, it is submitted that HSPCB has already 

initiated the proceedings for penalty and prosecution and has 

imposed hefty penalty upon the Answering Respondent for 

violation of the provisions mentioned thereunder. And against 

those actions the Answering Respondent has preferred 

appropriate remedy which is pending consideration. 

 

16. That the Answering Respondent seeks liberty of the Hon’ble 

Tribunal to file supplementary and additional information as and 

when same is required.  
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PRAYER 

In light of the above submissions it is humbly prayed from the 

Hon’ble Tribunal  that the present proceedings may kindly be 

disposed of.  

 

 

Dated 28.06.2024     Respondent no.4 

Through 

 

Counsel 
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oAR 
M. ARYA 
Rog. Bo. 19591 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

In the matter of 

Chairman Legal Committee 
Essencia Residents Welfare Association 

0.A. No. 382/2023 

of Haryana & Ors 

Versus 

AFFIDAVIT 

I, Fanishwar Nath Rai S/o Jagdev Rai aged about 68 years Authorised 
Representative of M/s Ansal Properties & Infrastructure Ltd,115, 
Ansal Bhawan, 16 K.G Marg, New Delhi-110001, respondent no. 4 do 

hereby solemnly affirm and declare as under : 

Verification 

1. That I am the Authorised Representative of Respondent no.4 and 
thus acquainted with facts and circumstances of the case and thus 
competent to swear this affidavit. 

It is verified at 

2. That the accompanying reply has been drafted by my counsel 
under my instructions and contents thereof have been read over 
and explained to me in my vernacular which are true and correct 
to my knowledge, the contents thereof may kindly be read as part 
and parcel to this affidavit also and not repeated herein. 

Presene 

iCarifv 

yhe 

Depornt 

wno 

3. The contents as stated above are true and correct to my 
knowledge and belief. 

DEROMNfigaater 

that the contents of the present 
Affidavit are true and correct and nothing has been concealed 
therefrom. 

Applicant 

28 JUN Z024 

Respondents 

on 

ITESYED NO TARY PUBLIC 

28 JUN 2024 

Gr Ansal rroparties ! 

o Ansal Properties 
atasuuciurs LIe. 

OlAR 
M. ARYA 

2Rog. No. 19591 

DEPONENT 
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An 

CERTIFIED TRUE COPY OF RESOLUTION PASSED BY BOARD_ THE DIRECTORS OF ANSAL PROPERTIES AND INFRASTRUCTURE LIMITED, AT THEIR MEETING HELD ON WEDNESDAY, THE 03RD NOVEMBER, 2021. Authorization to various officers / executives for doing the needful in relation to various legal matters of the Company, (Modification of resolution passed on 30th January, 2021) 

1 

"RESOLVED THAT in modification of Resolution passed by the Directors at their meeting held on the 30th January, 2021, approval of the Directors be and are hereby accorded to authorize and empower, severally, the following authorised signatory of the Company, to do or cause to be done all such acts, deeds and things as may be necessary for dealing with legal matters in respect of the various Projects of the Company, on its behalf, in the manner mentioned hereunder: 

2. Shri Vishnu Prasad Sharma 
Shri Prashant Kumar 

3, Shri Rakesh Malik 
4. Shri F.N Rai 

5. 
6. 

Shri Rajiv Bhatia 
Shri Amit Kumar Shukla 

7. Shri Manoj Vijayan 

Ansal Properties & Infrastructure Ltd. 

- Authorised Signatory 

O s40012004 OHSAS 18001 2007 ) 

- Vice President (Finance & Accounts) &CFO - Authorised Signatory 

- Authorised Signatory 

116 Ane Bhowan 16 Kasturba Gand Marg New Del 110 001 

- Authorised Signatory 

a. to take all legal actions and/or steps, including incidental and consequential steps, for lodging, instituting, conducting, defending, conciliating, 
mediating, cases of the nature of civil, criminal and/or otherwise, and, in this 

regard, sign, verify, file and submit suits, pleadings, plaints, applications, 
complaints, affidavits, petitions, written statements, appeals, vakalatnamas, to 
admit, take back, deny any document(s) in any court of law/authorities and/or 
appoint and withdraw attorney/advocates/ legal experts, for and on behalf of 
the Company, as may be required, in connection with or in relation to the 
various Projects of the Company. 

fe 21S.3650 60726869/ 70 2 

ansaL API 
Building Lifestyles Since 1967 

Authorised Signatory 

b. to appear and represent the Company, before any Court/authorities, 
personally, or through advocate/counsel/ pleader/ attorney, and also to accept 
notices, compromise, refer to arbitration any dispute(s) and make statement/s 

for and on behalf of the Company in any such proceedings in connection with or 

CN L40101DL 107PLC004759 

- Authorised Signatory 

C. to sign and execute relevant form/s as may be required/ applicable 
under various laws/ statues. 

d. to do or cause to be done all such acts, deeds, and things and take all 
such steps as may be necessary, which are required or incidental, ancillary or 
consequential to the exercise of the above authorities and powers. 

RESOLVED FURTHER THAT all ats, things or deeds, done or caused to be 
done, by aforesaid authorized persons for the above matters, before conferring 

Ene custorercereGansaiepi com TOLL FREE NO 1800 206 6s6s 

nfre 

in relation to the said Projects. 
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RESOLVED FURTHER THAT all acts, things or deeds, done or caused to be 
done, by aforesaid authorized persons for the above matters, before conferring 
this authorization, be and are hereby ratified and confirmed, as being done or 
caused to be done for and on behalf of the Company. RESOLVED FURTHER THAT all such acts, deeds, matters and things, done or 
to be done by aforesaid authorized persons in connection with and to safeguard 
the interest of the Company, shall be binding on the Company and deemed to 
have been done by the Company itself. 
RESOLVED FURTHER THAT above authorization in favour of aforesaid authorized persons shall remain in force till the date they remain in the employment of the Company or such authorization gets revoked by the Company or any other resolution is passed by the Directors, modifying and/or revoking this authorization, whichever is earlier. 
RESOLVED FURTHER THAT a certified true copy of this Resolution be forwarded wherever required under the signatures of any Director or Company Secretary of the Company." 

Kaas 

for Ansal Properties & Infrastructure Limited 

Ansal Properties & Infrastructure Ltd. 

00 16001 : 2004 OHSAS 10001 : 2007 ) 

bee anaapp oom 
23363650 66 302268i 09 / 70/72 

Certified to be correct 

CHN: L0101 DL 1067PL C004759 

116 Ae Bhawan, 16 Kasturbe Gendhi Merg. New Delh-110 001 

Abdul Sami 

aNSaL API 

General Manager (Corporate Affair) Company Secretary 

Building Lifestyles Since 1967 

FCS-7135 

lo-t2- 202| 

Inifas 
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ESSENCIA RWA GENERAL BODY MEETING HELD AT HYDE PARK AT 5 PM 
ON 7TH JUNE 2020 

 

1. General Body Meeting was called to take stock of deteriorating 
Maintenance Services in the Society and to decide on the further 
course of action. The meeting was attended by over 65 percent 
strength of RWA members, observing Covid Protocols, maintaining 
social distancing and social hygiene. 
 

2. The meeting commenced with a Welcome note by Smt Suman Bala, 
President RWA. The President expressed anguish at the deteriorating 
maintenance services by SFML and requested the house to deliberate 
the issue in detail and decide on the way forward. 
 

3. The members deliberated in detail the prevailing conditions and 
ongoing issues in Essencia Members highlighted the ever 
deteriorating Maintenance Services by SFML. Despite more 
maintenance contributions number of Security Guards has been 
arbitrarily reduced by 40% of the requirement, greatly jeopardising 
security in the Society. Horticulture team  is absolutely 
unprofessional, parks are ill maintained, grass in all parks is drying 
up and hedges are never pruned. General cleanliness, sweeping of 
roads, lanes is very poor, sand has piled up along the roads resulting 
in severe dust pollution. Kachra/garbage collection is not regularly 
done. More than 70% street lights are not lit up, as fused bulbs have 
not been replaced. Fencing particularly in E and F blocks has not been 
done resulting in huge cattle menace in the society. There is no check 
on construction related labour camping near several ongoing 
construction sites, open defecation is rampant resulting in their 
littering the area and causing huge security risk in the society. There 
is no check on movement of vehicles and people in the society raising 
huge security risks particularly in this pandemic period. And 
shamefully to the discredit of SFML our neighbouring Society 
Shree Vardhman Mantra has found it convenient and easy to 
dump their untreated sewage through tankers in open 
plots/areas in the society raising a huge health hazard to the 
residents in the society. Essencia no longer gives any semblance 
of a developed and well maintained society. All these issues have 
compounded and severly dented the status of Essencia. Value of 
property has greatly nose dived. Much lower than other societies 
around. Even rental value has been hit and tenants prefer to move to 
other societies with better amenities, facilities and better security.  
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4. It was also highlighted that despite regular collection of Maintenance 
charges from the residents, SFML is not paying to service 
providers/vendors for several months forcing the security guards and 
other service staff frequently going on strike. This adversely affects 
maintenance services and security in the society. Members doubted 
where Maintenance money is going to?? SFML has been approached 
several times but SFML has never shared their accounts statement 
with RWA, which is our legal right. We apprehend maintenance 
money is getting misused and diverted for other purposes. 
 

5. On the motion put forward by Shri NK Singh for further action to deal 
with the deteriorating, deplorable and appalling Maintenance Services 
in the society, the house unanimously adopted the Resolution  “RWA 
to take over Maintenance Services from SFML. RWA team shall 
interact with SFML and Ansals and finalise the handover/Take over 
and assume the maintenance services responsibility by 01 October 
2020.”  
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Vision EarthCare Pvt Ltd
Corporate: C001 Toothsmith, Raheja Nest CHS, Lake Homes, Powai 400072

Regd: 202/4, Mandakini, Cosmopolitan CHS, Plot17, Sec19A, Nerul (E) 400706

To, Mar 28,2024

Ansal Versalia,

Gurugram

Sub: Handover Letter of 500 KLD CAMuS-SBT based Sewage Treatment Plant
at Ansal Versalia, Gurugram.

Dear Sir,
We confirm that all works/orders issued to M/s Vision Earthcare Pvt Ltd for

the installation of 500 KLD Sewage Treatment Plant based on CAMuS( Continuous
Advanced Multistage System- Soil Bio Technology) in premises of Ansal Versalia
have been completed as of Feb 10,2024.

I am pleased to inform you that the CAMUS-based 500KLD STP plant was
successfully commissioned on 15th February 2024 and has been operational since
that date. I am delighted to report that the plant is fully functional and performing
effectively.

The CAMUS based 500KLD STP plant and all equipment at the site are functioning
properly.

for Vision Earthcare Pvt Ltd

Vivek Chauhan (Project Manager)
+91 8976961006
operations@visionearthcare.com

GST: 27AACCV1038L1Z8, CIN: U73100MH2004PTC150232 page (1/1)
contactus@visionearthcare.com Mumbai +912227718444

CAMUS®/SBT®/Soil Bio Technology® are Trademarks of Vision Earthcare Pvt Ltd

53ANNEXURE R4/7118
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Application Details   Print

From :   M/s Esencia (13GUSO162976)

No :   68565873 Date :   22/05/2024 17:11:43
Sub :   Application For - CTO / both / new

22/05/2024, 17:31 Note History

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/68565873 1/1

54ANNEXURE R4/2119
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621/24, 252 PN 

Ondine Pyment Rceipt 

Receipt No. 

Depositor Name 
Bank Nane. 

Bank Id. 

Application No. 

Name and Address af Industry 

Name of Regional Ot 
Applied Far 

Payment Date 
Payment Detaits 

CTO Both (Rs.) 

CTO Both (Rs.) 

office 

Late fee Air (Rs.) 

Late fee Water (R.) 

Sample Testing S0TH (Rs.) 

Performance security fee (Rs.) 

Total Anount Paid (Rs.) 
Transaction Status 

305377648 

Sunil Pattoe 

NA 

1540 

66565873 

Esencia, Änsal Properties & Intrastructure 
Ltd. Esencia, Vilage- Badshiahpur, Sector 
67, Gurgaon, Haryana, Gunugram, 
GURGAON NORTH 
Gurgaon North 

CTO- both new 
2024-06-21 14:46:03.356 

750000.0 

225000.0 

225000.0 

Uted Dacument 

7200.0 

500000.0 

1707201.00 

Successfully Completed 
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NCT OF DELHI COURT FEE 
DLCTO113150G2242K 

01-J0L-2022 

Sult / Appedl No. 
In re: 

The above named 

1177068 

ADVOCATER 
wwELEA SARE FUND STAMp 

IN THE COURT OF THE NAIDNAL CRU TR1SuNt, E) D 

VERSUS 

Me -y44Coon woorld Trae 

Rea2ondet 

OOEKrYErvE RUPEEs 

and retain for hirmself. 

R25) 

Me ViKas MnoTkA, 
Apvocort 

-807/2003 

KEOW ALL to whorm these prosent shall come that / e EN Kai k 4 thsal 

To take execution proceedings on paying separate fee. 

Advocate 

C.C. No. 

been undertstood by me/us on this. 
Acoepted subject to the terms of the fees 

FIR No. 

UIS 

P.S. 

JURISDICTION OF 202 

Plaintiff(s) Petitioner(s) 

Appellant(s) Complainant(s) 

Defendant(s) /Respondent(s) / Accused 

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him: 
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried 

To sign file, verify and present pleadings, appeals cross-objections or petitions for 
executions review, revision, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deemed necessary or proper for the prosecution of the said case in all its 

stages subject to payment of fees for each stage. 

or heard and also in the appellate court including High court subject to payment of fees separately for each court by melus. 

To file and take back documents, to admit and/or deny the documents or opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or 

.disputes that may arise touching or in any manner relating to the said case. 

To deposit, draw and receive money, cheques, case and grant receipts hereof and to 
do all other acts and things which may be nec8ssary to be done for the progress and in the 

COurse of the prosecution on the said case. 

.day of. 

or 

4slooro43 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby 
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalt. 

And V We the undersigned do hereby agree to ratify and confirm all acts done byy the Advocate or 
his substitute in the matter as mylour own facts, as if done by me/us to all intents and purpose. 

Cllent 

do hereby appoint 

And We undertake that V We or mylour duly authorised agent would appear in court and all hearings 
and will inform theAdvocate for appearance when the case is called. 

And We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of 
the said case. The adjounment costs whenever ordered by the court shall be of the Advocate which he shall recelve 

And We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be 
paid to the advocate remaining unpaid he shall be entited to withdraw from the prosecution of the said case until the 
same is paid up. The fee settle is only for the above case and above Court. We hereby agree that once the fee is 
paid,We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for 
more than 3 years the original fee shal be paid again by melus 

INWITHNESS WHEREOFIWe do hereunto set my/our hand to these presents the con tents of which have 
sr Ansnl rroperles2atrastrucitd:e 

Anthotsed Datn 
I ldenuf y the Slgnature/Thumb Impeealon f he Bolow Mentloned Poreon 

Who Mas been Signed in my preeenee. The Clornt 
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